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utn siJs reprertceo throuti counsel. Ti me  
till 11.12.39 gr.anteu to file rily, ii 	fly, as prayaci for. 
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None appears for the applicant. Respondents are 
represented through counsel. Time till 9.1.90 granted 
to file reply, if any, as prayed for / as a last chance. 

11.12.89 

Twz 

The applicant is represented through m unsel. 
None appears for the respondents. Time till 6.2.90 
granted to file reply, if any, as a lastchance. No 
further adjournment will be granted for the 

9.1.90. 

Twz 

Ooth sides represented through counsel. Reply 
has already been riled. The counsel for the applicant 
submits that he dose not want to file rejoinder in this 
case. Hence, posted for hearing before the court on 
21.3.90. 
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21-3-90 
	

5PM & A\IH 

Mr Benoy Thomas for applicant 
Mr TA Rajan for respondents 

The learned counsel for the applicant appeared 

along with the learned counsel for the respondents statesL  

that the relje?s prayed for in the original application 

haalready been granted, Mnd,,  the applicant does not wish 
91- 	 .- 	L 

to prosecute the application any further. 

Accordingly, the application is closed as not 

pressed. 

21-3-90 


